Livakat Al Khan. ... PR e o Applicant
Vs
Uniow of ladta & Ore . Respondents

Order dated: 25042012

CORAM:
Hon'ble Shn C R Mohapatra Member {Admn )
&
Hon'ble Shri A K. Patnatk, Member{iudl )

Heard Dr DB Msshra, Ld. Counsel for the
apphicant and Mr, S.K.Otha, Ld. Standing Counsel appearng
for the Respondent-Ratlways, on whom a copy of this OA
has already been served.

e By filmg thes O A the apphicant has sought for
the followmg rebef:

“(1) To admat thas O A

(1)......to direct the Respondents
to consider the case of the applicant as per
fast  represemfation  dtd.  (3.07.2011
{ Annexure-A/S) regarding empanelment as
substifutes m the same Light as order dated
16.04 2004 passed m O A No. S20/2001
and O A 256/05 and 336 (o 483/05 which
was disposed of on 08.06.2005 { Amexure-
A/4 senes) more recently m O ANo
S5/20610 disposed  w_ onl9.02.2010
{ Annexure-A/10) and order \dt, 31.03.2011
m O.A No, 35772008 {Amnexure-A/11) m
similarly  suuated cases within & tme
frame to be stipulated by this Hon'ble

Tobunal,
(). .. to direct the Respondents

to consider the vase of the applicant as per
“representation dt, 03.07 2011 at Annexure-
A/S of toumd swtable tor appemtmﬁfm



subsiituies on the basis of Cireular at
Annexure-A/2 and not fo perpetrate any
discrimipation hetween persons sunilarly
situated m Khurda Road Division vis-8-vis
other three [hvisions of the erstwhile
South Eastern Rabways,

(). .. .to doect the Respondent
No.2 and 3 fo consider the representation
did. 03072011 {Annexure-A/S) of the
appheant by relaxing his present age, as on
the date of his appheation the apphoant
was withm the presenbed age bt m
similar cases as per order dated 16 04 2004
passed m O.A Noo S26/2001 { Armexure-
A/4 senes),

And pass any other order., ...

7

3 Yide paragraph-9, the appheant has prayed for
disposal of this O A st the stage of admission directing,
Respondent No3 to consider the representation di. 63,07 2011
{ Anmexure-A/5).

-4, 77 Smee the representation of the apphcant s at
Amnexure-A/S 15 pending with Respondent ”.No‘.B, we, af this
stage, without entering nto the ment of the case, deem 1t
proper to send the case before the competent suthonity to take
a deciston first om the pending representation. As agreed to by
the 1.d. Counsel for the parties, we direct Respondent No. 3 to
consider the pending representation and pass a reasoned order
within 90 days from the date of receipt of copy of this order.

5. With the shove observation and dwection, the

O.A. stands disposed of at the stage of ad[iwﬁiﬂn itsell




&, Send copy of this order to the Respondents and
free copies of this order be handed over to the Ld. Counsel

appearmg, for the parhes,

MEMBER{(Judl ) MEMBERL
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